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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR EENCH, JAIPUR.
. * % *

OH 513/314 Date of Descesion: 27.6.95.
v.p. Nagavr, M.D. Verma, P.M. Mathor, P.3. Guvawa, P.D. Verma,
G.S.Sharma, TU.L. Sharma, Gopi Uirshan, U.C. ESharma, S&.I.
Yhincha, TFalu Fam Mandotiva, Padam Singh, L.P.C. Bhandari,
{.C. Jain and A.K. Bhatt.

... APPLICANTS.
Versus
1. The Union of India through Secreiavy to the Govarnment of
India, Mindstry of Telecommunication, Depariment of Fosts,
New Delhi.
5 Deputy Dirscior of Accounts (Pogial), Tilak lagar, Jaipur
SATEEEN (Rajasthan).
... RESPONDENTS.
CORAM:
HON'RELE MF. O.P. SHAPMA, MEMEBER (A)
HON'ELE MF. FATTAN PPAI'ASH, MEMEER (J)
For the Applicants «..SHRI RAJDEV TRIFPATHI
For the respondents ...SHRI U.D. SHARMA.
ORDER
- PER HON'BLE MR. O.P. SHARMA, MEMBER (A).
In this applicacion u/s 19 of the Administrative
Tribunals Act, 1925, the applicants, namzd above, have s=ought
& declavraticn that the special pay of FPe.25/-, being granted
. to the applicants as Junior Accountantsis, e be included in
the pzy at the time of fixation of pay on promotion to the
post  of Senior  Accountant. They have 3sought a further
divection to the respondents that the pay of the applicants
should bz rzvised in view of ths declavation made by the
Tribunal, &3  sought in the  above prayer, with all
consequential benefits.
2. Applicants' case is  that while working as Junior
Accountznts in th: Depactment of Posts they were grante
ceeee2.
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2), on account of an ovder paszed on the sams dacte (Annexure
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complex nature. Vide ovder dated 8.7.85 (Annexure A-3) they
[

were praomoted as Senicr Accountancs in gcale of Re.125-700.
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1ts subwmitted rvepresancakion Annexure A-7 to the

ezpondent Neo.l fovr fixaicion of their pay in the light of

£ the Bombay and Cuibtacl: Beinchaz of the Tribunal.

Thz respondents veplizd vidz Annexurz A-2 that this reguest

cannot be &

applicants’

fized theiv

2. Ths
preliminavy

OA. It

ccepted wnitill the Special Lzave Pztitions f£ilad

Hon'blse Suprems Court against similar judgements o

£ Lthe Tribuvnal ars finally decided. The

z who were granted the benefit of frization on the
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.pplication was bharred b
action on account of non-fizacion o
special pay of Ps.35/-~ had arisen to the applicant i
their promotion as Senior Accountants. F

o
them, the de

u
cisions of the Tribunal, which

during 1991-92, would alsc not extend the period of limiation
in favour «f the applicants. On meviks also, the respondents
have stated that the applicance are not ‘en
on the basis of special pay of Rs.25/-, granted to them as
Junior Accountants.

4. The lesarned counsel for the applicants producaed before

(&)

us, during the hearing, a copy of the judgement of the Hon'ble

Supreme Court in Union of India and others v

1 r
on 19.1.95, which has bezn taksn on record. In thi
judgement, according co the learnead counsel for the
applicants, the hon'hle Supveme Court have held that th
spscial pajﬁur Pe.35/-, granced te Junicr Accountants in the

Department of Posts, should ks taksn into account fLfor the

agitace their grisvance in 128&, when their pay was initially
fixed in the grade of Seniovr Accountants. It was only in 1994
irsi raised the grievance by filing a

representation Annexure A-7. Therefore, claim of the

5. We have hzard ithe lsarnzd counsel for the parties . and
have gonz throwgh the racords including the judgement of the
hon'bhle Supreme Couvri, a copy of which was produced before us
during the hearing and which'has lzen talen on record. The
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judgement of the hon'ble Supreme Court is on the same issue
which has been agitated by the applicants in the present OA.
The applicants are, therefore, entitled to relief in view of
the principle laid down by the hon'ble Supreme Court in this
vdgement. However, the applicahts agitated the matter for the

£ time by filing a representation in 1994 and this OA was
iled on 18.10.94, after their representation Annexzure A-7 was
rejected by the respondents by communication Annexure A-8

dated 19.7.94.

6. In the circumstances of the present case, we consider it
appropriate that the benefit of vefixation of pay by taking
into account the special pay of Rs.35/-, granted to the
applicants as Junior Accountants, shall be granted from a Jdate
prior to onevyear from the date of filing of the OA. In other
words, this relief will be admissible to the applicants from
19.10.93. Arrears of pay shall be granted to the applicants

from the said date within a period of three months from the

date of reczipt of a copy of this order.
QQI,\/H-«/Q.
. . F 4 \
(PATTAN FRAFASH) }?}0 (O.P. EHAEMA)
MEMBER (J) MEMBEE (A)
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